FORM B

PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy
Board of India (Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

FDS MANAGEMENT SERVICES PRIVATE LIMITED

_ PARTICULARS DETAILS
1., NAME OF CORPORATE DEBTOR | FDS MANAGEMENT SERVICES
PRIVATE LIMITED

2. | Date of Incorporation of Corporate Debtor | 05th January, 2007

3. Authority under which Corporate Debtor | Registrar of Companies, New Delhi
is Incorporated/Registered

4| Corporate Identity No. / Limited Liability | U74140DL2007PTC157502
|dentification No. of Corporate Debtor

5. | Address of the registered office & principal| DDA Built UP Flat No.20 Ground Floor Block-4

office (if any) of Corporate Debtor Situated at Shivaji Marg Moti Nagar, New Delhi,
West Delhi - 110015 India
6. Date of closure of Insolvency 03.01.2024
Resolution Process
1. Liquidation commencement date 03.01.2024 (Order received
o Corporate Debtor on 09.01.2024)
8./ Name & Registration Number of Insolvency | Deepak Arora
Professional acting as Liquidator Regn No.: IBBI/IPA-003/ICAI-N-00418/
B 2022-2023/14120
9. Address and Email of the liquidator Add: 17 Basement Defence Enclave, Vikas Marg,
as registered with the Board Near Preet Vihar Metro station East Delhi-110092
| Email id: ipdeepakarora@gmail.com
10. Address and e-mail to be used for Add: 17 Basement Defence Enclave, Vikas Marg,
correspondence with the liquidator Near Preet Vihar Metro station East Delhi-110092

Email id: fdscirp@gmail.com
1., Last date for submission of Claims 02.02.2024

Notice is hereby given that the National Company Law Tribunal, Principal Bench, has ordered the
commencement of liquidation of M/s FDS Management Services Private Limited on
03.01.2024,

The stakeholders of M/s FDS Management Services Private Limited are hereby called upon to
submit their claims with proof on or before 02.02.2024 to the liquidator at the address mentioned
against item No.10. The financial creditors shall submit their claims with proof by electronic
means only. Al other creditors may submit the claims with the proof in person, by post or by
electronic means.

Submission of false or misleading proof of claims shall attract penalties. Sd/-
Deepak Arora
Date :10.01.2024 Regn. No.: IBBI/IPA-003/ICAI-N-00418/2022-2023/14120

Place : Delhi AFA Valid upto 06.06.2024
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WEDNESDAY, JANUARY 10, 2024

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT-2)
1st FLOOR, 5.C.0. 33-34-35, SECTOR 17-A, CHANDIGARH
(Additional space allotted on Jrd & 4th Floor also)
Case No. : OA/198/2019
Summons under Sub-Section (4) of section 19 of the Act, read
with Sub-rule (2A) of rule 5 of the Debts Recovery Tribunal
(Procedure) Rules, 1993, Exh. No.: 21470
STATE BANK OF INDIA

Legal Cell
Plot # 31, Najafgarh Industrial Area, Tower-A, 18t Floor, Shivaji Marg, Moti Nagar, New Delhi - 110015

DEMAND NOTICE
DEMAND NOTICE UNDER Sec 132) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
OF SECURITY INTEREST ACT, 2002. The following barrowsrs & co-bomowers availed e below mentioned secursd loans from HDEC Bank Lid
the loans of below mentioned bomowers & co-borrowers have been secured by the morigage of thesr respective properties. As they have faled o
adhere to the tenms & condtions of he respective loan agreaments and had become imegular, thelr oans weee classiBed as NPA's as per the BB
guideinas. Amounts due by them to HDFC Bank Lid are mentionad in the fallowing table and Turher mberast on the said amaounls shall also ba
payable as apphcable and the sama will ba charged with effzcl from their respacive dales.

Adani Capital Private Limited L} HDFC BANK|

| gl
Registered Office ; Adani House, 56, Shiimal Sociely, Navrangpura, Ahmedabad 380 005, Gujarat, Inda
Corporate Office - 1004/5, 10ih Floor, C-Wing, One BKC, C-66, G- Block, Bandra Kuria Complex, e
Bandra (East), Mumbai 400 051. Maharashtra, India,
CIN: UeSE30GI016PTC093652, Website - www.adanicapital.in

adani

Eapltal

DEMAND NOTICE UNDER SECTION 13{2) OF THE SARFAESI ACT, 2002

You the bedow mentioned bormower|s), co-bomower|s) hawe availed loan's facility{ies) from Essel Finance Business Loans Limited
{the “Essel") by mortgaging your immovable properties (securities ). Under the said agreement entered into babaesan Essel and you
both, Essal had assigned the Loam to Adani Capital Pyt Lid. {the "ACPL™) vide Registered Assignment Deed on 30-12-2018.
Accordingly, all righis and ohbligations inrelation to the sald Loan have been since aasigned to the ACPL with effect frorm the

the applicant and o appear before Registrar on 16022024 at 10:30 A.M. failing
whch ihe apphcabon snall be heard and oecsded In youl ADsance
Gibven under my hand and the seal of this Tribunal on this dated 26.12. 2023,

Sd/- Authorised to issue summons,

KIFS HOUSING FINANCE LIMITED

Registered Cffice: Gih Floor, KIFS Comporale House, Beside Holel Planel Landmark, Maar Ashak Vatika BRTS, 15K0N - Ambi Road, Ambli,
Ahmedabad, Gujarat - 380054 Corporate Offica: C-902, Lolus Park, Graham Firlh Compound, Westemn Exprass Highway, Goregaon (East),
burnbal - 200063, Maharashira, India, Ph. No.: +91 22 61755400 E-mail: contacl@kifzshousing.com Website: www kishousng.com
CIN: UBES22GJ301 SPLCOBSOTY RBI COR: DOR-00145

NOTICE UNDER SECTION 13{2) OF THE SECURITIZATION AQND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
OF SECURITY INTEREST ACT, 2002 (SARFAES] ACT)
In respect of loans availed by besaw mentionad barrowersguaranions through KIFS HOUSING FINAMCE LIMITED, which have become MPAwilR
bl erentianed balance owlstanding on datas mentionad bedow. We have araady 12swad delaled Demand Mabtce dated 25 manbionad bealow
Lindar Sec. 13(2) of Secuntization and Reconstructan of Financial Assel Enforcemant of Secunty nferast Ac 2002 by Registesad Pest | Spaead
Fast! Couner wilh acknowlad ge due %o wou which has been relumed undeliverad ! acknowladgment nol received. We have indicaled our mbanbion
of faking possession of securilies owned anane of you as per Sec. 13(4) of the Act in case of your failure [0 pay the amount mentoned below within
B0 days. Inthe avent of your nol discharging Rabilty as satout herein abowve the Bank | Secured Cradfior may exarcisa any of the nghl confermad vida
seclon 13(4) of SARFAES] Act and white publishing the passession nolice asclion natice, elecironically or olhensisa, as required under the
SARFAES| A, the Bank/Secured Credilar may atso publish vour pholograph. Deatails ara hareunder-

Sr. Branchl Mame of Borrower | Demand Mofice ¥
Mo.| Application Co- Borrower | Diate Amount Detail of Secured Assets:
| HolLEN Guarantors & Date of NPA Dutstanding
1] Delhi  [1.Mr. Rajvanshi Yadav (Borrower)  |Demand Notice Date|Plot On Khasra Mo 5122 Malik City Colony Phasa 2 Madina
| 110540937 | 2.Mr. Bimal Devi (Co- Bomower) January 6, 2024 |Gardan Loni Ghaziabad Ghaziabad UTTAR PRADESH India
LNHEDEL |MNPA: December 08, 2023 Ofs. Rs. 32 30,809 | 201102 area sdmeasuring B0 s yards. As per Sale Deed;
006296 i East: House of Jahid, West: Plot of Vimal Devi, North: Plot of
other, South; 15°-0" WIDE ROAD As per Site: East: House of
Jahid, Wesk: Plot of Vimal Devi, North; Plot of other, South;
| 150" WIDE ROAD
2| Dtk | 1.Mr. Vijay Dhama [Barrower) Demand Motice Date|Ploton Khasra Mo 176672 M, Villege Behta Halipur Ghaziahad
{ DOO00Z946 1 | 2.Mr. Sunita Sunita [Co- Borrower) January 6, 2024 |Ghaziabad UTTAR PRADESH India 201102 area
| LMHEDEL |3.Mr. Ajay Ajay (Co- Bosrower) Ofs. Rs, 21 53 436 (2dmeasuring 300 sq yards. As per Sale Deed: East: House of
05246 | 4.Mr. Sonu Dhama (Co- Bomower) et Vinay, West Housa On Despak, North: 200" WIDE ROAD,
NPA: December 09, 2023 South: House Of Pyare, As per Site - East: House of Vinay,
West: House On Deepak, North: 200-0° WIDE ROAD, South:
Haowsa Of Pyare

The above mentionad Borrowers/Guaranions are advised (1) To collect the onginad nolice from ihe undersigned for mone and complate delaits and
(2] To pay the balance outsianding armaunt interest and costs efc. within 60 days from the date of notice referred 1o abowe to avoid further action
underthe SARFAES] Act

Date : 10.01.2024 | Place : DELHUNCR

Sdi-, Authorised Officer, KIFS Housing Finance Ltd.

Publlc Notice For E-Auction Cum Sale (Appendlx - IV A) (Rule 8(6))

p gag Yy g p
at Plot No.98, Udyog Vihar, Phase-IV,Gurgaon- 122015 (Haryana) and Branch Office at:- "Office No 1, First Floor, Mahaluxmi Metro Tower, Plot No. C
-1,Sector - 4, Vaishali, Ghaziabad, Uttar Pradesh - 201010 " under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (hereinafter "Act"). Whereas the Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to
the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS, AS IS WHAT
IS BASIS AND WITHOUT RECOURSE BASIS" for realization of [IFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform pro-
vided at the website: www.iiflonehome.com

Borrower(s) / Demand Notice | ipti ; :
Co-Borrower(s) / Date and Amount property/ Secured Asset Date of Possession Reserve Price
Guarantor(s) 26-Sep-2022 Alrthat part and parcel of the Property bear- 06-Mar-2023 Rs. 7,30,000/-
T Wr Avinash | Rs. 15,36,418/- (Rupees ing Flat No 3350 2Nd Floor Sec 9, Area (Rupees Seven Lakh Thirty

.K ) Soni Fifteen Lakh Thirty Six Admeasuring 331 Sq.ft. Super Built-Up Total Outstanding as Thousand Only)

umar soni Thousand Four Hundreq | ATe@: Siddnartha Vinar , Ghaziabad,, Uttar| On Date 03-Jan-2024 [~ Earrest Moriey Deposit
2.Mrs. ousand Four Aundred | pra gesh 201009, India Rs. 17.12.538/-

Kusumlata Eighteen Only) Rupees ,Se,enteen (EMD)

? (N Bid Increase Amount (carpet area admeasuring 281.35 sq. ft.) Lakhj F')I'welve 'IYhousan d Rs. 73,000/- (Rupees Seventy
rospect No. Rs. 20,000/-

IL10046986) | (Rupees Twenty Thousand Five Hundred Thirty Three Thousand Only)

Only) Eight Only)

Date/ Time of E-Auction
29-Jan-2024 1100 hrs-1300 hrs.

EMD Last Date
25-Jan-2024 till 5 pm.

Date of Inspection of property
23-Jan-2024 1100 hrs -1400 hrs.

through ||nk avallable for the property/ Secured Asset onIy

Note:: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/ Secured Asset you intend to buy vide public auction.
For balance payment, upon successful bid, has to pay through RTGS/NEFT. The accounts details are as follows: a) Name of the Account:- IIFL Home|
Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, c) Account No:-9902879xxxxx followed by Prospect Number, d) IFSC Code:-
SCBL0036001, e) Bank Address: Standard Chartered Bank, 90 M.G. Road, Fort, Mumbai-400001.

TERMS AND CONDITIONS:-

1. For participating in e-auction, Intending bidders required o register their details with the Service Provider https://www.iiflonehome.com, well in
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay-
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min-
utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%)
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment,

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, land
and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

5. Bidders are advised to go through the website https://www.iiflonehome.com/and https://www.iifl. com/home-loans/properties-for-auction for detailed
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

6. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-
auction.hi@iifl.com, Support Helpline no.1800 2672 499.

7. For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no. 1800 2672 499 from 09:30 hrs to
18:00 hrs between Monday to Friday or write to email:- auction.hi@iifl.com

8. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical pos
session within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

9. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

10. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and
the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

11. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis
pute in tender/Auction, the decision of AO of IIFL-HFL will be final.

15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date off

Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:- Ghaziabad, Date: 10-Jan-2024 Sd/- Authorised Officer, IIFL Home Finance Limited.

Public Notice For E-Auction For Sale Of Immovable Properties

ale of Immovable property mortgaged to y
at Plot No. 98, Udyog Vihar, Phase-IV, Gurgaon-122015 (Haryana) and Branch Office at"Plot No. 30/30E, Upper Ground FIoor Main Shivaji Marg,
Najafgarh Road, Beside Jaguar Showroom, Moti Nagar, New Delhi " under the Securitisation and Reconstructron of Financial Assets and Enforcement
of Security Interest Act, 2002(hereinafter "Act"). Whereas the Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies
Jpursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS, AS IS
WHAT IS BASIS and WITHOUT RECOURSE BASIS" for realization oflIFL-HFL's dues, The Sale will be done by the undersigned through e-auction plat-
form provided at the website: www.iiflonehome.com

Borrower(s) / Demand Notice Description of the Immovable Date of Physical Reserve Price
Co-Borrower(s) / Date and Amount property/ Secured Asset Possession
Guarantor(s) 12-Jul-2023 Allhat part and parcel of the property bear- 02-Jan-2024 Rs. 16,01,000 /-

4 Mr. Manav | Rs.19,26,542/-(Rupees |ing CSC Permitted Stall No. 23, Ground _ (Rupees Sixteen Lakh One
Shergill Nineteen Lakh Twenty Six Floor, CSC Market, Carpet area admeasur- Total Outstanding as Thousand Only)
2.Mrs.Pritam Kaur| Thousand Five Hundred and |9 100 sq. ft., Built up area admeasuring 57| On Date 03-Jan-2024 | Earnest Money Deposit

3. Mrs.Kashmir sq. ft., Block - Su, Situated In The Layout Rs.20,11,835/- EMD
Kaur 4. Manav Forty Two Only) Plan Of CSC At Uttari Pitampura, Delhi, with g o co Twenty Lakh (EMD)
Enterprises Bid Increase Amount  |freehold rights of the land under the said ElevenTh Eigh Rs. 1,60,100/- (Rupees One
(Prospect No Rs. 25,000/- property allotted by DDA, New Delni| ElévenThousand Eight Lakh Sixtv Thousand One
899286 and (Rupees Twenty Five  [110034, India. Hundred Thirty Five y
945080) Thousand Only) Only) Hundred Only)
Date of Inspection of property EMD Last Date Date/ Time of E-Auction

07-Feb-2024 1100 hrs -1400 hrs. 09-Feb-2024 till 5 pm. 12-Feb-2024 1100 hrs-1300 hrs.

Mode Of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https:/lwww.iiflonehome.com and pay
through link available for the property/ Secured Asset only.

Note:: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/ Secured Asset you intend to buy vide public auction.
For balance payment, upon successful bid, has to pay through RTGS/NEFT. The accounts details are as follows: a) Name of the Account:- lIFL Home|
Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, c) Account No:-9902879xxxxx followed by Prospect Number, d) IFSC Code:-
SCBL0036001, e) Bank Address: Standard Chartered Bank, 90 M.G. Road, Fort, Mumbai-400001.

TERMS AND CONDITIONS:-

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https:/lwww.iiflonehome.com/, well in
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay-
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min-
utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%)
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment,

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, land
and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

5. Bidders are advised to go through the website https://www.iiflonehome.com/and https://www.iif.com/home-loans/properties-for-auction for detailed
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

6. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:
auction.hi@iifl.com, Support Helpline no.1800 2672 499.

7. For any query related to Property details, Inspection of Property and Online bid etc. call lIFL HFL toll free no. 1800 2672 499 from 09:30 hrs to
18:00 hrs between Monday to Friday or write to email:- auction.hi@iifl.com

8. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical pos-
session within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

9. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

10. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and
the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

11. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis-
pute in tender/Auction, the decision of AO of IIFL-HFL will be final.

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 20022

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date off

Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:- Delhi, Date: 10-Jan-2024 Sd/- Authorised Officer, IIFL Home Finance Limited.

financi“. ep‘ .in

VE M/S S.R. INDUSTRIES LTD. Assignment Dale, Consaquent to your dalaults your loans were ciassified as non=-perfarming assets, Adanl Capital Pl Lid, For the Type Of Loan Mame of Borrowers & Outstanding as per Datails of Data
:—TE"]I:IJEF P T e gl S W = B S recoviry af T outstanding dues, issued demand notice under Section 13(2) of The Seduntzation and Reconstrection of Financial Facility and Alc No. Co-borrowers! Mortgagor 132 Notice Dale Sacured as Assets of MPA
B r Munis ahajan Son of Late n Yas Assel and Enforcement of Security Interest Act, 200 (the Act). the contents of which are being published herewith as per Seclion = T Ws Indoo. Soliors (Bomower! - Thrauah Hs Rs. 5191 115/-1 Flat Bearing No. 1914 Situated | 28,09, 2023
Dev Mahajan, Rlo B-492, New Friends Colony, New Delhi. 13(2) of the Act read with rule 3(1) of the Security Interest (Enforcement) Rules, 2002 as and by way of senvice upon you. Details of Guerl:;rﬂf-‘ i rie1|:|rng5 Sneh Jain ' STEAIS G]ai No -IJ% A 65{:;1 " 11'2D23 On The 1gﬁth .Fll:ll.-‘-' Havin
the bormmowers, co-borrowears, properties mortgaged, ouwlstanding duss, demand nodice sent under Section 13(2) and amount S op N AT o, et e iy ] g
SUMMG Hs claimed there under are gw\en a5 undar: FEI:I'ITT Ghﬁf“:lrﬂ'l'n'EI'.HEM|B Nﬁﬂaf DElhl'”'}»ﬂ? { Matice Dale; EIJFIEF Areg HEiSI.NI'Ig 1600
WHEREAS, OA/M98/2019 was histed before Hon'ble Presiding officer/Registrar SE——— SOE00058 755545 |2 Mrs. Sneh Jain (Co-bomower & Mortgager) Wio Shri 14-Mow-2003) Sq. Feel, Towear/block-orchid
on 08.12.2023. Rama.clihe Bomower. Mortgage Property address ':'E"'ﬂd”f_"f-"t'”'-' Sanjay Jain : Flat Mo. 1514, 188 Floor, Tower Orchid | Ajong With One Covered Car
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the Sl G“‘:"N’"t“’ e e Sha Gresnarch, Plot No. Gh-05b, Sector-16b, Near Parking Space, Situated At Ska
said application under section 1%(4) of the Acl, (OA) fled against you Ffor E;:::: E-:;nm:?r NL;. : Ej-:: date Ek Murli Chowk, Grealer Moida, Uttar Pradesh- | Greanarch, Plot Mo, Gh-05h
recovery debls of Rs. 17,41,86,692/- (apphcation along with copies of e — ; . e 20130 Also AL - Mrs. Sneh Jain | Co-bomrower & Sector-16b, Greater Moida,
documents aic. annexed) Ram Bri] Maurya | All hat pieace and parcel of Pled measuring B0 Sq. yds comprised in Khasra 16-Dec-23 Mortgagor) Wio Shri Sanjay Jain ; - 1837, Shakti Distt  Caut Budh N
_ Wbiied) " - ” Bhoolo / Mo. 219, Situated at Village Gijhaur Pergana & Tehsil Dadri, Distt Gautam | Rs. 2488631.74 Magar, Malkagan], New Delhi— 110007 i ik
In accordance with sub-section (4) of section 19 of the Act you the defendants 10EMSMO01021895 + Budh Magar U.F Bounded as East - Gali, West - Gali, Morth - HN 316 (Mohan | (201050121 + 5 M S:-anjaw Tain 'Jmhn:mwer;. Sio Shi Summal :rthtar Pradesh (property
M= CRETI e 106MSMO01021894 | Pal Singh), South-HN. 214 (Arvind) 478130.5) Prasad Jain - Flat Mo. 1914, 18th Eloor, Tower o M yet )
(1) to show cause within thirty days of the service of summons as o wihy relef LNDELODET5-160000371 + Ag On Drate ¢ Orchid Ska Greenarch. Plat r.j;. Gh-05h, Secior-
prayed for should nol be granied LMDELDGT18-1700007T46 14-Diec-23 160, Near Bk Murli ,:i]m;.h 'Erl.?-at“f r-.II:TI-.:Ia Littar
) r“ﬁg""ﬂluw PO Ele:.lrr_'I[_'i_'rhEE i a"sﬁ' |_}t'.'tr_-l than F"rr"r'ﬂr"_':s N0 Seaas Youl the borrower’s and co-borrowersiguarantors are therefore called upon to make payment of the above mentioned demanded Pradesh-201308 E Malil
specified by the applicant under serial number JA of the onginal application amount with further intarest as meantioned hereinabowva in full within B0 days of this notice failing which the undarsigned shall be indmosolution] Tdgmail.com |
(i} you are restraened from I']Eﬂllr'lrg with or disposing of secured assets or such offer | | constrained 1o take action under the act to enforce the above-mentioned securities. Your attention is invited to provisions of sub- Dropine 1. Mis Vishwakarma Enterprises (Borower) Through Rs. 17.35.990-| Residantial House No. 1007, [28.11.2023
assets and properties disclosed under senal number JA of the onginal apphication section (8] of seclion 13 of the act by virlue of which you are at liberty 1o redeem the secured asset within period stipulated in the Overdraft s Progrieor - - M. Ramesh Kumsar - Ram Magar| as on 06.12.2023| Measuring 300 Sq. Mirs
pending hearing and disposal of the application lor altachment of propertes aforesaid provision. Piease note that as per saction 13(13) of the said act, you are restrained from transferring the above-referred Facility : EIESS Rear ['.Iharut'rttrﬂ Rewar Harg.-a'na-mmﬁ | Huh'm .DE1E."! Situated In SE"[I:I['E'. F‘al'l-il
(iv}) you shall nol Iransfer by way of sale, lease or olherwise excepl in the ordinary securities by way of sale, lease or otherwise without our consent 2 M. HEIITIE'Eh H-Jrr:ar I:I:I:l.-l:-'.:rrl:r.-.ll:*.'] Sia Sh. EIIFth Dec EElE?rI.HudH Bl‘ﬁml‘ﬂ‘;ti St-h-tehqii
course of his busmess any of (hi assels over which securily inlerest is created For Adani Capital Pvt. Ltd. 0200014663812 Matadean - H. No. 969 Ward Ma.-10. Alwar Pur 33, 2 'Dharl;hara D'.El.l';i:l F'F'A'i..-'e
andior other assets and properbies spacified or disclosed under senal number 34 Place ; NOIDA {UF) Sd/- Dharuhera, Rewari, Haryana-123106 EHI E-:un;!:gd 1 dﬂ;ﬁ.ﬁ '
. : sout - - ribunal Date : 10.01.2024 Authorised Officer Wikt e,
of the onginal apphcation withaoul the prior approval of the Trbiuna 3. Mrs. Sushila Devi (Co-borrower & Morigager) Wio | Marth * Road. East Other Plot
(v} you shall be hable lo acoount for the sale proceeds realised by sale of secured Sh. Ramesh Kumar - H. No. - 1007, Pan -1, Secior- ESDU'I‘-. '-"a';ar't pim 1!.!.351. :
assals or olher assaels and proparbes in the ordinary courss of business and B, Dharukera, Rawarl, Haryana-123106. Also AL - gF'Il:d IN-:.'- 1{...5 : :
dieposil such sake procesds In the account mantamed with the bank of hnancial Mrs. Sushila Davi W'o Sh. Ramesh Kumar - Hoaa, e
inatitubions Rodding secunty interss over Such assals - c \ A \ . 961, 'Ward MNo,-10, Akwar Pur 33, Dharvhers, Rewari,
You are also directed to file the written statement with a copy thereol fumnished o t Government of India, Ministry of Finance, Deptt. Of Financial Services Haryara-123106

Paras Tower, 2nd Floor, Majra Niranjanpur, Saharanpur Road, Dehradun, UK. 248171

BEFORE THE RECOVERY OFFICER-IT, DRI,
NOTICE OF DEMAND & APPEARANCE

(NOTICE UNDER RULE 2 OF SECOND SCHEDULE TO THE INCOME TEX ACT 1961 READ
WITH SECTION 25 TO 29 OF THE RECOVERY OF DEBTS AND BANKRUPTCY ACT, 1993)
R.C. No. 412/2018 in O.A. No. 193/2018 Dy No. 135, Date: 20.12.2023

To Punjab National Bank V/s Sunil Kumar Vyas & Ors.

CD. 1: Sunil Kumar Vyas, S/o Late Sh. Shiv Kuamr Vyas R/o R-17 B, Upper Ground
Floor, Old Uttam Nagar, Near Uttam Nagar West Metro, New Delhi-59.
Second Address : Sunil Kumar Vyas, Employee of A & U Tibbia Collage, Govt.
of NCT of Delhi, Karol Bagh, New Delhi- 110005.

CD. 2: Smt. Sarita W/o Sh. Sunil Kumar Vyas, R/o R-17 B, Upper Ground
Floor, Old Uttam Nagar, Near Uttam Nagar West Metro, New Delhi-59.

DERRADUN

Second Address : Jagjit Singh, S/o Sh. Keshar Singh, R/o I-38, I-Block,
Nanak Pura, Delhi. Certificate Debtors

(I) This is to notify that amount of Rs. 23,48,077.87ps (Rupees Twenty Three
Lacs Forty Eight Thousand Seventy Seven and Paisa Eighty-Seven Only) plus
Pendent elite and future interest @ 09.75% P.A. simple rate of interest on
reducing balance from the date of filling of O.A. being 03.07.2018 and costs Rs.
1,15,100.00 is due against you as per Recovery Certificate issued dated
19.11.2018 by the Hon'ble Presiding Officer, Debts Recovery Tribunal, Dehradun
in0.A.No.193/2018.
(vi)You are hereby called upon to deposit the above sum within 15 days of the
receipts of Demand notice, failing which the recovery shall be made in
accordance with the provisions of the Recovery of Debts and Bankruptcy Act,
1993 and Rules there under.
(vii)In additions to the sum aforesaid you will be liable to pay:
a)Insuchinterest as is payable for the period commencing immediately after
this notice of the execution proceedings.
b)AIl costs, charges and expenses incurred in respect of the service of this
notice and other process that may be taken for recovering the amount;
due.
(iv) In case the above said amount is not paid by you then you are hereby ordered

Recovery Officer-1l,DRT, DEHRADUN

Since e notces senl o ywou in the address in which you sriginally reside / carny on businass ! parsonally waorks for gam has not relumed 1o us, we
are consirained ko cause this nofice published, You are hereby called upon w's 13(2) of the above Act to discharge the above mentioned liabiity with
coniracted rate of inferesi therewpan from their respeciive dates and other costs, charges atg, within 80 days of this nolica failng which the Bank will
be exarciging all or any of the rghls u' Sec 1304) of Ihe above Ack. You ane also pul 1o nolice hal s per tarms af Sec 13(13) of the above Act, you
shall mot transfer by sale, lease or otherwise the aforesaid secured assats.

Date: 10.01.2024, Place: DELHI For HDFC Bank Ltd., Authorised Officer

POSSESSION NOTICE
EDELWEISS ASSET RECONSTRUCTION COMPANY LTD.

CIN; LIET100MHZ00TPLC T4755
Retail Cendral & Regd, Office; Edetwesss House, OF C5T Road, Kalina, Mumbai 400093

CD. 3: Jagjit Singh, S/o Kesar Singh, R/o 775, New Colony, Madingari, New Delhi-68.

Whereas, the Autharized Odficer of the Secured Credior mentioned herain, under the Securifization and Reconstnection of Financial Assets and
Enforcement of Security Inferest (Act], 2002 and in exercise of pawers canfzrred under Seciion 13012] read with (Rula 3] of tha Securily Inbarast
[Enfarcemant) Rules, 2002 [ssued a demand notice a2 menlicned betaw calimg upan ha bamower(s) Lo regay the amaunt mentioned in the nobics within
60 days from-the date of receipt ofthe said notice

Thereafter, Azsignormentianed harsin, has sssgrad the financial assets to Edelweiss Asset Reconstruction Company limited also a5 is owndacking
n its capacity a5 trustee of vanous Irusts menSianad heraundar (hareinafler rafarmad a5 "BEARCT). Pursuanl 1o the assignmenl agreamants, utndar Sec b
of SARFAES] Act, 2002, EARC has stapped into the shoes of the Assgnar and all the rghls, e and imenesls of Assignes wilh respact to the fimancial
833tz along with underying security interests, guarantees, pledges have vested in EARG in respect of the financial assistance avaied by the Bomower
and EARC exarcizas all its ighis &5 the seclred creditar

The bomowar having laded ko repay The amounl, nofica is hareby givan fo the borrowar and the public in general Bal the undersigned beirg the
Authorised Officer of Edelweizs Assel Reconsiruction Company Limised has taken possession of the property described herein below in exercise of
powers confemed on him under sub-section (4} of section 13 of Act read with nle 8 of the Security Interest Enforcement) Rulles, 2002 on the date
mantined against each praparly.

Thi borrower's atienticn &= invibed to prosisions of sub-section (5) of seclion 13 of the A, inrespect of ime available, o redeem the secuned assets. The
borrower in particular and the public in general is hereby cautiared nod 1o deal with the propesty and-any dealings with the proparty will be subjectie he
charge ofthe Edelweiss Asset Reconstruction Company limited for the amound mentioned below and inferest tharean

8l Name of Mame of loan Account Borrower Name & Amount & date of Date of | Possession
Ho. Azsignor Trust MNumber Co-Bormowern(s) Marme demand Notice Possession |  Status
1 A1) Small Financa | EARC Truest-|  LIG06070 Saqir Ahmad (Barowar) and Re 26,02 916.78~ | sod2024 | Symbalic
' Bank Limiled B0 3T JGRE1T Khairun Misha [Co-Bomower) & 03103023

Description of Property:- ALL THAT FIECE AND FARCEL OF PROPERTY BEING HOUZE NG 312 MIN VILLAGE DHUNDAHEDA, PARGANA
LOMI TEHSIL DIST-GHAZIABAD UP. ADMEASURING 50.166 S0. METERS. BOUNDARY AS UNDER: EAST : PROPERTY OF AAS MOHCMMAD.
WEST. PROPERTY CF KALICHARAN, NORTH: PROPERTY OF DAGIR MALIK, SOUTH : 15 FEET WIDE ROAD

2 HOB Financial | EARC Trust— | 4622453 W5, Durga Heat Treatment Candre Re. 1242195.72% | gspi 2004 | Symbolic
i aarcas oG 482 (Borrowar) & Mrs. Marg Lafa & &
Limibed Mr. Vinod Kumar (Co-Borrowen'morigagar) 03,10.2023

Dezcription of Property:- ALL THAT PIECE AND PARCEL OF PROPERTY bearing Flat Mo, 0-179, Grourd Floor, Without RoofTerace rights Ares
Maasuring 37 978 Sq. Mirs., Siualed A% Sector-4, Lepet Negar, Tehsi & Disll, Ghaziabad, UL.P. 2071007, AND BOUNDED ON THE- EAST BY, Stair
Caze and FlatMo. 178, NORTH BY: Flat No. 178, WESTBY: 15 FL Wide Road. SOUTH BY: 15 FL Wide Road

DEBTS RECOVERY TRIBUNAL-Il, CHANDIGARH (DRT-2)
151 Floar, SC0 33-33-35, Sector-17A, Chandigarh, (Additional space allobad en 3rd & 44h Floar also)
CASE NO. OA MNo. 1856 of 2019

Summans unger sub-section (4] of seclion 19 of the Acl, read with sub-rule (28) of nde 5 of
the Debt Recovery Tribunal {Frocedure) Rules, 1993

INDIAN BANK
VS

% SMT. KAMLESH AND ANOTHERS

1. Smt. Kamlesh wife of Late Shri Bijender Singh, Ressdent of VPO Chuliana, District
Rohtak Haryana
2. Shri Mandeep Son Lale Shri Bljender Singh, Resident of WPO Chuliana Disirict
Rohtak, Hanvana
SUMMONS

WHEREAS, OA1856/2019 was listed before Hon'ble Presiding OfficerRegistrar on
05-12-2023.
WHEREAS fhis Hon'ble Trbunal is pleased to issue summons/nofioe on the said
Application under section 19(4) of the Act, (OA) filed against vou for recovery of debts of
Rs. 23,62,918/- (application along with copies of documents etc. annexad).
In- accordance with sub-section (4] of saction 19 of the Act, you, the defendanis are
directed as under:-
1. To show cause within thirty days of the sarvice of summaons as to why relief prayed for
should not be granted,
£, Todisclose particulars of properties or assets other than properties and assets specified
by the applicant under serial number 34 of the onginal application;
3. You are restrained from dealing with or disposing of secured assets or such other assets
and propedies disclosed under serial number 3A of the original apolication, pending
hearing and dispasal of the application fior attachment of properties,
4. You shall not ransfier by way of sale, lease orotherwise, exceptinthe ardinary course of
his business any of the assets over which secunty interest is created andior other assets
and properies specified or disclosed under serial number 3A of the orginal application
withoutthe prior approval of the Tribunal;
5. You shall be iable to account for the sale proceeds realized by sake of secured assels or
other assets and properlies in the ordinary course of business and deposit such sale
proceeds in the account maintzined with the ban¥ or financial instituticns holding security
interesiover such assels
You are also directed to file the written statement with a copy thereafl fumished 1o the
applicant and to appear before Ragistrar on 0600372024 at 10:30A.M. failing which tha
application shall be heard and decided inyour absence.
Given under my hand and the seal of this Tribunal on this date ; 081212023,

Signature of the officer Autherised to issue summaons

3 | HOB EARC Trust— | 3434224 Mr. Sachin Chaudhary (Borrower) & Rs. 101781073~ | g501.2024 | Symbolic
1 Financial SC 482 & Jitendra Chaudhary, Kamlesh & &
| Services Limied 1163473 Mavesn (Co-Barmawenmarigagar) 2807 20%3

Description of Property:- All That Pieca And Parcal Of Property Bearing Plot Of Land Area Measuring 19 Biswa, Out O Khata No, 161 Out 0f Khasrs
Mo, 246 Siluated AL Willage Amearpur Pargana Tehsll Hapur, District Ghazabad, UP Area 02400 Hec. 2400 Sq. Mir. Bourded As Under - Easl -
Propey T&Tnte '.-'l.'esn P'-:npen; Crrﬂn:nl:un Merth - -5'r-:|:|ﬂft‘f UfJEI Sa1veer3n§h Sl:ullh i-!.;.;uj aerh Delhn

et N sy

4 HOB EARC | 4134045 Mis. Kansal -.Idg.lt-c_] fB-:rrr-:u.'.-Ert & [ Rs. 1?-'11 B78,64- 05.01 2024 I55,m|;.5|i3 .
; Financis Trust - Mr. Ashak Bumar, Mrs. Dayawali Agarwal,
Sarvices Limiled | SC 482 MIr. Jilendra Agarwal (Co-Bomowar/mortgagor) (3. 1'".2|:I.-:3

Description of Property=- ALL THAT PII-E{.'E AND PARCEL OF PROPERTY BEARING MO, 1.l'|’. AREA MEA“UHING #a.6 S0 Y05, PART OF
KHASRA MO 404, SITUATED AT YILLAGE DHOKMA, PARGANA LONI, TEHSIL & DISTT. GHAZIABAD, LR Cily :GHAZIABAD Zate (UTTAR
FARDESH Fincode: 201003, AKD BOUNDED ON THE- EAST BY: Ciiher Property, MORTH BY: Cther Property. WEST BY: Road 20 Ft, SOUTH BY:
Other Property

EARC Trust - AN TYOETS17ATL Shyam Sundar Lal R, 3087 4158 08/
HC 4 and 41 HSCE F518080 [Boerowar) & 0,12 2022

Bajaj Housing
Finance Lid

08.01.2024 | Physical

Deszcription of Property:= Flai Mo, 5.F- 1, on Second Flogr, Front side, (fwhout roof rights), area measuring 37,16 3q. mir., [ihe said flat), bult on Pt
Ko, 5-21.in fhe Reskdential Colony known a5 Shafimar Garden Exfension-1. Sitluated at Village - Pasoonda, Pargana- Loni, Tehsil & District Ghaziabad
{U.P). BOUNDEDAS: - NORTH. ASPER SITE, S0UTH: ASPER SITE, EAST.ASPER SITE, WEST. ASPER SITE

Date @ 10001 52024
Place - Ghamatad

Sd Authorzed Officer
Edetweiss Aszet Reconstructions Company Limited

& Edelweaiss

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptey
Board of India (Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

FDS MANAGEMENT SERVICES PRIVATE LIMITED

_ PARTICULARS DETAILS
. NAME OF CORPORATE DEBTOR | FDS MANAGEMENT SERVICES
PRIVATE LIMITED

2.| Dale of Incorporation of Carporate Debior | 05th January, 2007

3. Aud harity under which Corporate Dabior Registrar of Companies, New Delh
L Incorporated Regiskered

2. | Corporate kdentity No. ( Limited Liability
| entificaton Mo, of Comporate Deator | _

3. | Address of the registered office & principal | DDA Built UP Flat No.20 Ground Floor Block-4
affice (if any) of Corporate Deblor Situatad at Shivas Marg Moli Nagar, New Delhi,

| West Delhi - 110015 India

103.01,2024

|UT4140DL200TPTC157502

6. | Diate of closure of Insoivency
Resoiution Procass

Liguidation commencemand data
of Carparate Debéor
8. | Mame & Registration Number of insolvency
Profassional acting as Liguidatar

—

03.01.2024 (Order received
on 09.01.2024)

Deepak Arora
Regn No.: IBEIIPA-003CARN-004 18
| A0 20

Add: 17 Basement Defence Enclave, Vikas Marg,
Naar Prael Vikar Metro station East Delhi-110092
| Email id: ipdeepakaroraigmal.com

Add; 17 Basement Defence Enclave, Vikas Marg
Near Preat Yihar Metro stafion ,East Delhi-110092
_ | Email id: idscirp@gmail com
11| Last date for submission of Claims 02.02.2024
Mofice is hereby given that the National Company Law Tribunal, Principal Bench, has ordered tha
commencement of ligudation of Mis FDS Management Services Private Limited on
03.01.2024,
The stakehodders of M's FDS Management Services Private Limited 2re hereby called upon ta
submit their claims with proof on or before 02,02.2024 to the liguidator at the address menfioned
agamst item Mo 10, The financial creditors shall submit their claims with proot by elacironic
means onby. AR other creditors may submi the claims with the proof in person, by post o by
eleclranic means.
Submission of false or misleading proof of claims shall attract penalties.

g .f;r.'ldrass. and Emad of the liquidatar
as registared with the Board

10.| Address and e-mai 1o be used for
cormazpondence with 1ha liguidator

3di-

Deepak Arora

Date : 10.01.2024 Regn. No.: [BBIIPA-DDAICAI-N-00418/2022-202314120
Place : Deln bbbl bl

SURAKSHA ASSET RECONSTRUCTION LIMITED

CIN: U74120MH2015PLC268857
Registered office: ITI House, 36 , Dr. R.K. Shriodhkar Road, Parel East,
Mumbai — 400012 Tel: + 91 22 69093635, Fax: +91 22 4027 3700,

SURAKSHA
ARC

Email Id: pratibha.upadhyay@surakshaarc.com website: www.surakshaarc.com

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-Auction Sale Notice For Sale Of Immovable Property under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (‘the said Act’) read with provision to Rule 8(6)of the Security
Interest (Enforcement) Rules, 2002 (‘the said Rules’).

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that below described
immovable property mortgaged/charged in favor of Suraksha Asset Reconstruction Limited [Secured Creditor], the possession
of which has been taken by the Authorized Officer of the Secured Creditor acting in its capacity as trustee of Suraksha ARC
010 Trust, will be sold on “As is where is”, “As is what is”, and “Whatever is there Basis” on the date and time specified herein
below, for the recovery of the amount due to the Secured Creditor from the Borrower(s) and the Co-Borrower(s). The Reserve
Price and the earnest money deposit of the immovable property (“Mortgaged Property”) is mentioned herein below.

Name of Description| Date Of Date of Last Date Date & Reserve Earnest Amount Due as|

Borrower/ of Property| Symbolic | Demand for Time of Price (Rs) Money on 31.12.2023
Co-Borrower(s) Possession| Notice submission| E-Auction Deposit (Rs.)

/ security of BID/ (10%) (Rs.)

provider/s EMD
Era Scheduled | 16.04.2019| 28.11.2018| 09.02.2024 | 12.02.2024 Rs Rs Rs
Infrastructure below Time: 12,04,00,000, 1,20,40,000| 4,70,77,66,684/-
(India) Limited. 11:00 AM (Rupees (One Crore (Plus further
(ENL) To Twelve crore|  Twenty interest thereon)

12:00 Noon|  four lakhs | Lakhs Forty
only) Thousand
Only)

Schedule-Property Description :- All the part and parcel of the property consisting of 4 Acres 3 Kanal 4 Marla land S|tuated

at Village Kasar, Tehsil Bahadurgarh, District Jhajjar, Haryana, owned by Bhisham Infrastructure Pvt. Ltd.Further details of the

Immovable Property are provided hereunder:Khewat No. 204 (Min)/178 Khatauni No. 241 (Min Musta), Kila No. 46 [24/2, 24/3,

25, 5-11, 0-18, 8-0] Kila No. 57 [ 4/1, 4/2/2 min purv, 5/1, 5/2, 6/1, 6/2, 7 min uttar purv, 1-7,2-4,3-2,1-11,1-16,6-4,2-11] Kila No.

56 [ 10/3, 10/4, 1-8, 0-12] consisting of 12 kitas 35 kanal 4 marla. More particularly described in registered sale deed No. 8023

on 06.032006 at SRO Bahadurgarh.

Terms and Conditions:-

e The Auction sale will be “ Online E-Auction/ Bidding through Banks approved service provider M/s E-Procurement Technologies
Ltd -Auction Tiger Mumbai Contact Persons Mr. Ramprasad (M) +91: 09265562821/09265562818/09374519754/ +91:
6352490773 (e-mail)/ramprasad@auctiontiger.net,Phone:079-61200559,website: https://sarfaesi.auctiontiger.net

e Bidders are advised to go through the Bid Forms, Tender Document, detailed terms and conditions of auction sale before
submitting their bids and taking part in the E-Auction sale proceedings.

+ Bids shall be submitted through online procedure only in the prescribed formats with relevant details.

Earnest Money Deposit (EMD) shall be 10% of the Reserve Price Fixed and shall be deposited through RTGS/NEFT/
FUND TRANSFER to credit of following account before submitting the bids online:-

Details
Name of Bank & Branch:- ICICI BANK LTD, Lower Parel, Mumbai | Name of Beneficiary:- SURAKSHA ARC 010 Trust
Account No:- 039305012486 IFSC Code:- ICIC0000323

» The bid price to be submitted shall be above the Reserve Price and the bidders shall improve their further offer in multiple of;
Rs. 2,00,000/- (Rupees Two lakh only). The property will not be sold below the reserve price set by the Authorized Officer.
The bid quoted below the reserve price shall be rejected and the EMD deposited shall be forfeited.

» The successful bidder shall have to pay 25% of the purchase amount (including Earnest Money deposit of 10% paid
as above) on the day of declaration of successful bidder or not later than next working day thereof, as the case may|
be. The Balance 75% of the purchase price shall have to be paid on or before the 15th day of confirmation of the sale
by Secured Creditor or such extended period as may be agreed upon in writing between the purchaser and Secured
Creditor, in any case not exceeding three months.

» The EMD of the unsuccessful bidder will be returned on the closure of the E-auction proceedings within 15 working days
from the date of auction.

» The sale is subject to confirmation by Secured Creditor. If the Borrower/Guarantor pays the amount due to the Secured|
Creditor in full before date of execution sale deed, no sale will be concluded.

» Since the prospective tenderers are advised to do their own due diligence in this regard. The Authorized Officer shall not
be held responsible for any charge, lien, encumbrance, property tax or any other dues to the Government or anybody
in respect to the aforesaid mortgaged property.

* Inspection of the aforesaid mortgaged property can be done on 23.01.2024 from 11:00 pm to 3:00 pm by the interested|
parties/ tenderer after seeking prior appointment with Authorized Officer. The Authorized Officer has the right to reject
any tender/ tenders (for either of the property) without assigning any reasons thereof.

» There are certain minimum society dues are pending.

* On compliance of terms of sale, Authorized Officer shall issue ‘Certificate of Sale’ in favor of the successful purchaser.
All expenses relating to stamp duty, registration charges, conveyance, VAT/GST etc. to be borne by the purchaser. The|
successful purchaser shall comply with the relevant provisions of Income Tax Act,1961 pertaining to tax deduction at
source with regard to purchase of said immovable property.

* The sale is subject to the conditions prescribed in the said Act and the said Rules and the conditions mentioned above.

* For further details contact the Authorized officer on +91 9899697606.

» For detailed terms and conditions please refer to the Tender Document which may be provided from the authorized|
officer by email. (the contents whereof shall be treated as part of this notice).

THIS NOTICE WILL ALSO SERVE AS STATUTORY 30 DAYS NOTICE TO THE BORROWER/GUARANTORS
MORTGAGOR UNDER SARFAESI ACT AND RULES MADE THEREUNDER.

Date :10.01.2024
Place : Bahadurgarh

(Authorized Officer)
Suraksha Asset Reconstruction Limited]

New Delhi
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